‘regions. ' In such cases would the Government
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2 MR SPEAKER Muy I informthehon.
,Membgrthuitisnotngenualquuﬁnnnbom

" rrecognition of trade unions ? But if the Min-
' ilteri:veryobiking Idonotmind.

BHRI R K.‘ KHADILKAR C.qruin
quﬂmemm bave been laid down for recogni-
‘tion of upions on sn all India level, A trade
umion must have coverage in a number of
States, and & number of industries the con-
sensus about membership in the last Labour
Minfster’s Conference was four lakhs. It is only
whena trade union satisfies all these qualifica.
“tions that it be entitled to recogntion as &
central organintwn

Peace 'l‘nw_t_hi with Foreign Couatries
#40(. SHRY SHYAMNANDAN MISHRA :

~ Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether India has initiated talks for
signing treaties with some Countrics on the
pattern of Indo-Soviet Peace Treaty ; and

(b) il %0, the names ofnuch countries P

’I’HE MINISTER - OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) (a)
No, Sir, .

(b) Does not arise.

SHRI - SHYAMNANDAN MISHRA :
Mgy I kaow whether in order to remove mis.
understandings about the Indo-Soviet Treaty
in foreign countries during the course of her
prmnt tour, the Prime Minutcr offered . to
-negotiate such treadq with  some other
cmn:rm- S o

| SHRISWARAN SINGH : No, Sis. There

'--mnowdloﬁ'ermadeby theaneMuiw

during her Mur abroad.

“SHRI, smwmnm Mmmm i

' ‘;‘;mdn.h: ,notlnithted lnymchmu.hve

__thncnmﬁalon comidar mlyanlndinm__'

. .umians.. There #re some'trade unions function- -

- ing st the -l ‘Laidia:level which do not enjoy .
. the -méjority . of the  workers in partioular

5w%mﬁtmaﬁ mﬁmﬁr

dfir wg A ® w mmfriﬁ-i‘
mmﬁt&hﬁmwt’ :

" SHRYSWARAN SINGH : No, ﬁmeb no
such proposal at any sdvanced mga ltthe _
present moment. , o :
Workers of Mining Industries
*402. SHRI P, VENKATASUBBAIAH ;
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

- (a) whether Government propose to set up
a common welfare fund for the workers of 36
mining industries other than the coal, mica,
iron ore, imestone, dolomite, and gold ;

(b) if so, the main features of the proposal;

and

-

(c) .the steps taken or proposed to be taken
in this regard? .

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABI.
LITATION (SHRI BELGOVIND VERMA) 3
(a) to (c). A proposal for the setting up of a
common Fund, which will cover the welfare
of the workers employed in certain mining
industries, i3 under consideration. The Fund
is expected to be run on more or less the same
lines as the existing statutory Welfare Funds
for the coal, mica and’ iron ore mines, The
Fund is proposed to be financed bythelevy of
a ceps on the mlnenh conoerued L

SHRI P. V‘ENKATASUBBAIAH Muy 1
know whether any amcssment has been made
of the number of people involved .in.those
mines, other than the 36 mining industries that
have been enumerated? If %o, what is the
nucleus that is going to be formed by the

 Ministry in order-to initinte. this fiund which is

uuderconﬁmphﬂmhythehﬁnimv?

SHMW VQRM&
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40 far a8 I remember, it is
1,805,000, We are: wntkingmtaprmalmput

'v.eMminmh loghhﬂonwoddhbmw
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SHRI DAMODAR PANDEY Muy 1

know whether this proposal of the common -

‘welfare fund will cover the mica and bauxite
mines?. : , _

| SHRI .pAmova- VERMA: Yes, Sir;
it will cover all the mines except mica, coal
and’iron ore, salt and gold mines and the

limestone and dolomite mines which we are
covering scparately.

Non-Deposit of E. P. F, andd E. 8. 1. Contri-
butiens by M/s. Krighna Silicate and
Glass Works Limited, Calcutta

*403, SHRI SAMAR MUKHER]JEE:
Will the Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whether M/s. Krishna Silicate and
Glass Works Limitéd, Calcutta which had
closed down its two factories, one at Jadavpur
and the others at Baruvipur, 24—Parganas Distt.
(West Bengal), had not deposited lakhs of
rupees of Employees Provident Fund and
Employees’ State Insurance contributions with
Government ;

(b) if so, the amount involved and the
reasons therefor ; and

(c) the action taken by Gavérnment against
the mansgement ? .

THE MINISTER. OF LABOUR .AND
REHABILITATION (SHRI R. K. KHADIL
KAR): (a) to (c). A statement containing
required information is placed on the Table of

~ the Sabha, ;

" The Provident Fund and the Employces’
State Insurance Corporation authorities have

_ mportcdaltmdet--— -
MIOMJ"PMWFW , : -
Boththﬁfncwrieu of, MIS. Ksishna Silwum

and Glaw ‘Works Limited (one at Jadavpur

.and the athpr at Baruipur) were covered under
the Emplayees’ Provident Funds and Family

AGW'{ANA £ mmm

: uﬁnlnglndmim m thumml
.. oumbers but,

!’euion:FundAct, !952 umu&bﬂi&mm&‘
!thuniﬂwmalmoflbmkl.s.ﬁm
on agcount of arrears of provident fund contris
butlons. Clertificate - cases have been inptituted

agsinst the employers and . prosecution proces

edings under Bmployees’. Provident Funds and
Family Pension Fund Act, 1952 have also beza

initiated, - Action under ‘Sections 406/409 of
Indian Penal Code. against the mploymhu
also been injtiated. . .

(i) Jadavpur Unit Is in default towards
Employers’ special contribution upto the 31st
March, 1970 for Ra. 1,38,459/~—and Emp-
loyees’ contribution upto September, 1968 for
Rs, 309.83 plus interest on delayed payment
of Employces’ contribution amounting to
Rs. 139/s, Dues for further period are under
assessment, '

(i) Baruipur Unit is in default towards
Employers’ special contribution upto the 8ist
December, 1970 for Rs. 1,10,088/—and
towards Employees’ contribution including
intercst upto November, 1960 amounting to*
Rs. 683.40. Dues for the subsequent period
upto date of closure are under asscasment,

Legal action under the Employees’ State
Insurance Act for recovery of above amounts -
had already been taken. Legal action for
recovery for subsequent period upto date of
closure is under consideration. The employer
was also’ prosecuted under Section 85 of the
Act. He was fined Rs. 25/- or in defuult
simple imprisonment for 10 days.

SHRI SAMAR MUKHERJEE: It
mentioned in the statement that the employers
are in arrears to the extent of Re. 5.46 lukhs
on account of provident fund contribution. To
that extent, they have deprived the - workers
of their benefits, In the case of Employees’
State Insurance Corporation, one factory failed
to deposit contribution amounting ‘to
Rs. 1,58,459 and another factory Rs. 1,10,088.
So, the employers are cheating the workers by
not depouting their contribution. But what
steps have you taken? You hnve taken logal
proceedings and they have been fined Rs. 25, .

* ‘Why this liberalisc ‘towards. this type of emp-

loyces?  Why- have . the government not
forced the employers to pay their dues? -
Szoondly, there Was &, mqummentto _
open the factories.  Have the government





